
 
HIGH COURT OF DELHI, NEW DELHI 

No. 364/Rules/DHC 
Dated 13.12.91 

 
In accordance with the decision of the Full Court dated 26th

 

 October, 1991 the following 
amendments are made in the Original Side Practice Directions. The amendments will come into 
force with effect from 1.1.1992 :- 

I.  The existing Original Side Practice Direction except Nos. 2,6 and 7 stand deleted. 
 
II.  The existing Original Side Practice Direction No.1 will be substituted as under :- 
 

 
“ORIGINAL SIDE PRACTICE DIRECTION NO.1 

1.  The cause list of the Court would comprise of five categories as follows :- 
(a)  Short Matters. 
(b)  Miscellaneous Matters. 
(c)  Short Cause Matters. 
(d)  Long cause Matters. 
(e)  Final Matters. 

 
(a)  Short Matters would be such matters where no detailed arguments are expected to 

be advanced. 
(b)  Miscellaneous Matters would include all matters wherein no evidence is required 

to be recorded and only arguments are to be advanced. 
(c)  Short Cause Matters would be such matters where the matter is likely to be 

completed on one hearing. 
(d)  Long cause Matters would be all other matters where the evidence is to be 

recorded for more than a day continuously. 
(e)  Final Matters would be the main suits wherein final arguments are to be heard. 
 
2.  The Court shall fix actual dates in all these matters except that the Registrar/Joint 

Registrar/Deputy Registrar can fix the cases before the Court in Short Matters. 
Where the actual dates of hearing are yet to be fixed in the cases, the 
Registrar/Joint Registrar/Deputy Registrar shall fix the said matters as Short 
Matters before the Court for fixing the actual dates of hearing. 

 
3.  The Court shall have the discretion to direct listing of any matter in any category. 
 
4.  For facility of fixation of causes in the court, bound registers will be maintained 

by the Court Masters incorporating the above said classification and the actual 
dates fixed. 

 
5.  A format annexed hereto, duly filled in, so far applicable, will be filed by the 

plaintiff in new matters, and in pending matters the format will be filed by both 



the parties. Thereafter, the format will be filled in and completed by the Court 
Masters as and when new applications are filed and disposed of.” 

 
III.  The existing Original Side Practice Directions numbers 2,6 and 7 will stand renumbered 

as 2,3 and 4 respectively. 
 
IV.  Clause 12 of the existing Original Side Practice Directions no.7 (now re-numbered as 

Original Side Practice Direction no.4) will be substituted as under :- 
 

“Clause 12 : An administration bond, unless dispensed with by the Court, shall be 
executed in favour of the Registrar, Unless otherwise ordered by the Court such bond 
shall be given with two sureties approved by the Registrar or Deputy Registrar for the 
amount of the value of the property for which grant is made. 

 
Provided that if the value is less than Rs.1,000/- one surety only may be given.” 

 
         By order of the Court 

          Sd/- 
   (LOKESHWAR PRASAD) 
             REGISTRAR 

 



 
HIGH COURT OF DELHI 

SUIT/PETITION/O.M.P. No.___________OF 199 
 
_______________________________________________(Plaintiff(s)/ 
_______________________________________________Petitioner(s) 
 
                                                    Vs. 
_______________________________________________(Defendant(s)/ 
_______________________________________________Respondent(s) 
 
Nature of the matter:  ______________________________ 

______________________________ 
______________________________ 

 
Statutes invoked:        ______________________________ 
 

 
ADVOCATES 

______________________________  ______________________ 
______________________________  ______________________ 
______________________________  ______________________ 
(Plaintiff(s)/Petitioner(s)                                Defendant(s)/Respondents(s)  
 

INTERLOCUTORY APPLICATIONS
___________________________________________________________________ 

 (IAs) 

S.NO.        NO. & YR.          FILED BY            PROVISIONS          NATURE OF RELIEF           REMARKS 
                                               PLTF./DEF.           OF LAW                   SOUGHT 
____________________________________________________________________________________________ 
____________________________________________________________________________________________ 
____________________________________________________________________________________________ 
____________________________________________________________________________________________ 
____________________________________________________________________________________________ 
____________________________________________________________________________________________ 
____________________________________________________________________________________________ 
____________________________________________________________________________________________ 
____________________________________________________________________________________________ 
 
 
 
 


